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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH, JAIPUR 

Date of c·rder: ~ ( • 08.2000 

OA No.241/97 

Lal:han Lal Meena S/.:· Shri Shyam Lal Maena, R/·=· B-f,, Mah·:-ah 

Nagar, Tonk Fatat, Jaipur. 

•• Applicant 

Versus 

1. Union •)f India thr.:•U·;:Jh the se.:::retary I Miniatr'/ C•f 

Human Resource Development, Govt. of India, New 

Delhi. 

2 0 3t3ff 2election Commission through ita Regional 

2nd Floor, 148 Mahatma Gandhi Road, Mumbai. 

Secretary to the Government of Indi~, Dep9rtment of 

Revenue, Ministr'! .:.f Finance, Centt·a.l S·~·:::r.~tariat, 

New Delhi. 

• • Reap.:.ndents 

None present for the applicant 

Mr.S.S.Hasan, counsel for the rea~ondenta 

CORAM: 

Hon'ble Mr. S.~.Agarwal, Judicial Member 

Hon'ble Mr. N.F.Nawani, Adminiatrative Member 
.·, 
·~· ORDER 

Pgr Hon'ble Mr. S.Y.Agarwal, Judicial Member 

following prayers: 

II i ) 

initio; 

i i) to quash Ann.~ with all legal consequences to 

follow; 

iii) t.:. the 

candidature of applicant and to give him appointment 
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on the tasis of his merit with effect from the date 

of other candidatea have been app0inted on the basis 

of the afcreaaid aelection: 

iv) to direct the r·:sp.:.ndents to allovr the petitioner 

all consequential benefit8 immediately." 

2. The fa.::t2: of the .::a3e in brief, :ts ei::tted by the 

applicant, are that the appli.::ant eubmitt·?d application in 

pursuance vf the notic·~ .3.t ll_nn.Al and he \vas given Roll No. 

and a p ~_:.1 i cant in the e:-:aminat ion on 

rejected the candidature of the applicant on the ground that 

~ the applicant zubmitted two applicationa one from W~stern 

applicant first sent the application in pursuance of the 

afc.resaj_d nctice to the respo:.nd·::mt llo:·.~ onl? and till that 

time no oth.::r appl i.::.:tt i·:.n sent IYf him. I·k·'i.v•'?V::r, immediately 

thereafter he sent another application to n.:rthern Region 

under the 1:.-:.nafide belief that in ·::~se hi.3 fir.=:t applic.=!tion 

defect, he may not loose the chance to take ezamination. It is 

)) st~ted that tiH~ impugn.;d c.r.:ter rej.~.::ting the •::andidaturg of 

the applicant i.=: patently illegal and without jurisdiction and 

applicant did not furnish any falae inform9tion so as to give 

right to the r•?apc.ndr;nt3 t.:. l"eje.::t the .::andidature of the 

applicant. Thel"ef.:.t·e, ·::an·::ella t i.:·n c.f .::and ida tun~ of the 

applicant at"bitrar·l, unre:tsonable and f . un .. a1 r and in 

violation of At·tL::lea 1-'!:, l1S and .::1 c.f the cc.n3titution of 

India and Clause -III c.f para 20 :tnd the eligibility condition 

Therefore, appli·::ant files thia t)rigin=tl Apt:.li.::ati.:·n f·:·l" the 

reliefs as mentione.:'l above. 

---------------------·~ -
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3. R.apl 'I \·raa f i 1 ed. In 1: h.:: t'o?J;·l y, it ha.a been s ta t~d 

that applicant filed two applic3tions but he has given felse 

de.:: 1 a rat i c n to 1: his e f f e.::: t • I t i.3 a la ·=· a t a ted that note- I I I of 

Para ::::c• madr; it ver·t ·::lear th:~ t .:::a.ndidate slE·uld submit on0 

application only. Multiple applications will be rejected 

summarily. It is al.=o st3to:-d that in the Appendi:-:-1 ·:tf the 

application form, intru::tione were there that application will 

be aummarily .rejected 3t 9111 st3ge of the recruitment procees 

for information/misrepro:-aentation of for 

of contravention of the provisiona of notice of recruitment to 

lj the p.: . ..=t ·=·f Inape.::t.:·t· .:.f Centr:1l E:·:·:ise.'In·::·:ome Ta:-:, th•?re was 

a full juatification of rejecting the candidatu~e of the 

applicant who had aubmitted more than one application and 

therefore, thia GA is devoid of any m0rit and is liabl0 to be 

dismissed. 

-=· ..Jo H·.::ard the learned .::.:.unsel fc.t· the l'eapc.ndenta and 

alao peruaed the avermenta made by the applicant and 

~· respondenta in the pleadings aa submitted by the parties. 

4. 

dated 1::::.8.1996 pas3ed in GA Uo.l68::::/1996 decided this 

c.:.ntr.:•vers'l and held tlBt if it is f.:.un·:l tint appli·:3nt has 

submitted multiple applicationa for the aame examination, the 

~ 
.::andi·h.ture .:.f the ·~l=·r.:·li.::ant i:=. liabl·? tc· be r.:j·::·:::ted an.j th•: 

y l?rin.::ip-:tl Ben.:::h ·=·f the T1·iJ::.unal did n.:.t allo:.w the a:r;.r:·li.::3tic.n 

of the applicant so fil0d. 
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5. In the instant case, it is an admit ted fact ' that 

applicant has filed two applications for the post of 

Ezcise/Income Tax Inspectcr Examination, 1996. It is also 

evident from the application form itself that a candidate was 

required to submit one application only and it was-made clear 

that multiple applications will be rejected summarily. In the 

instructions contained in the Appendix-! annexed with the 

application form, it· was also made very clear that an 

application will be summarily rejected at any stage of the 

recruitment process for not conforming to the official 

format/having incomplete information/wrong information/mis-

representation of facts/left unsigned/submitted without fee 

where due without a signed phc·t·::.graph pasted at the 

appropriate place/ not accompanied by attested copies of 

certificates in support of their claim for educational 

qualifications, age and category (SC/ST/EX-S/OH/OBC), 

Departmental certificate or for submitting more than one 

application. The candidate was also required to sign a 

declaration at the end of the application format where he has 

to declare ~hat all the statements made in the application are 

true, complete and ·~orrect t·:. the best of his J:nm-Tledge and 

.\,_ 
-<..-J belief. There is a specific declaration that "I have not 

submit ted any C·ther application for this P.ecru i tment. I am 

aware that if I contravene this Rule, my application will be 

reject by the cc,mmission summarily.". This declaration \-Tas 

signed by the applicant while filling up the application form 

and respondents on scrutiny noticed that applicant has 

submitted two application forms in contravention of the 

instructions contained in the rules/instructions. Therefore, 

we did not find any infirmity in the order of rejection of the 

candidature of the appl f..:: ant tq respondent department and this 

OA is devoid ·=·f any m~rit. W.;. alae• ,j,:. nc.t find any basis t•J 
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declare Note-III of Para 20 of the instructi0ns contained with 

the application format as arbitrary, unreasonable, unjustified 

and in violation of Articles 14 and 16 of the Constitution of 

India. Applicant failed to eatablish the case of viol3tion of 

Articles 14, 16 and 21 of the Constitution of India regarding 

Note- I I I of Para 2.0 of the instruct ions contained \vi th the 

application format. 

6. Therefore, in our considered view, 3pplicant has no 

case for interference by this Tribunal. We, therefore, dismiss 

this Original Application at the stage of admiasion having no 

merits at all. No order as to costs. 

(N.P.NAWANI) ~~ (S.K.AGARWAL) 

Adm. Member Judl.Member 


